THE SALARY ALLOWANCES AND PENSION OF MEM-
BERS OF PARLIAMENT (AMENDMFNT) ACT, 1988

No. 60 or 1988

[8th November, 1988.]

An Act further to amend the Salary, Allowances and Pension of
Members. of Parliament Act, 1954.

Br it enacted by Parliament in the Thirty-ninth Ye'ar’v of the
Republic of India as: follows:— C i

1. (1) This Act may be called the Salary, Allowances” ahd Pension
of Members of Parliament (Amendment) Act, 1988

) It shall be deemed to have come 1nto force on the 1st. day of
April, 1088,

2. In section 3 of ‘the Salary, Allowances and Pension of Members of
300£1934,  Parliament Act, ‘1954 (hereinafter referred to as the principal Act), for
the words - “one’thousand rupees” and “seventy-five: rupees” the words
“one thousand and five hundred rupees” and  “one hundred and fifty
rupees” shall respectively, be substituted. '

3. In sub-section (I) of section 4 of the principal Act, in clause (c),
after, sub-clause (i), the following proviso shall be inserted, namely:—

“Provided” that where the spouse, if any, of a member performs
“such journey or ‘part thereof by road unaccompamed by such mem-
ber, the road mileage prescribed under this sub-clause shall be allow-
ed to him for such journey or part thereof.”.

4. In section 6 of the principal Act, for the words “first elass”, wher-
ever they occur, the words “air-conditioned two-tier” shall be substituted.
5. In section 6A of the principal Act—

(a) in sub-section (1), for the opening paragraph, the following
shall be substituted, namely:— :

“Without prejudice to  the provisions of section 6 every

member representing the Union terrifory of the Andaman and

* Nicobar Islands or the Union territory of Lakshadweep shall—

(¢) be provided with one free noﬁ-trans_ferable pass
which shall entitle Him to travel at any time by the highest
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class by steamer to and from any part of his constituency

and any other part of his constituency or the nearest part in
the main land of India- and . ;

¢b) be entitled to an amount equal to the fare by air
~ from his usual place of re51dence to the nearest alrport in
thé main land of India.”

(b) in sub-section (6),—

(i) in the opening 'portion, for the words “a free steamer

pass issued to a member”, the words “the facilities provided to
a member” shall be substituted;

(i) in clause (i),—

‘(4) for the words “lowest class”, the words “highest
class” shall be substituted;

(B) for the word “andl”, cecurring at the end, the
word “or” shall be substituted;

(iit) in clause (ii), for the words “onee during every session”,
the words “at any time between the Island and the main land of
India; and” shall 'be substituted;

(iv) after clause (it), the following clause shall be inserted,
namely:— '

“(i1) to an amount equal to the fare by air either for the
:spouse, if any, of the member or for .one;person to accompany
.the -member from the .usual place of residence in the Island
to the nearest airport of the main land of India.”.

6. After section 6A of the prmc:lpal Act, the follong section shall be

inzerted, namely:—

“6AA. (1) Without prejudice to the provisions of section 6, every
member who bas his ordinary place of residence in-the Ladakh area
of the State of Jammu and Kashmir shall be entitled to an amount
equal to the fare by air for each single journey by air performed by

him from any airport in Ladakh to the airport in Delhi and back at
any tlrne

(2) In addltlon to the air travel provided to a member under
sub-section (1), he shall also be entitled to an amount equal to the
fare by air for each single journey by air performed hy- the spouse, if
any, of the member or one person to accompany such member, from

- any alrport in Ladakh area to the alrport 1n Delhi and ‘back at any

time.”

7. In section 6B of the principal. Act,—

(a) in clause (i), for the words “amd first class”, the words “and

- air-conditioned two-tier” shall be substituted;

() in clause (i), for the W‘o'%ds' “first class”, the words “air-
conditioned two-tier” shall be substituted;
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(¢) in clause (iii),—

{) din the .opening paragraph,—

(1) for the words “first class”, the words “air-condi-
tioned two-tier” shall be substituted,

(2) for the portion beginnillg with the words “and if such
journey” and ending with the words “or part thereof”, the
following shall be substituted, namely:—

“and ,if such journey or any part thereof is performed by
‘air from any place other than the usual place of residence
of the member, to Delli and kack .to:an amount equal to
the .fare by air for such journey or part thereof:

Provided that where such journey:or part thereof by
such spouse is performed by air fromi any other place,
the expenditure on such journey or part thereof shall
not exceed the amount payable if the journey had been
performed from the usual place of res;denqe
ber to Delhi and back:”;

it

(i9). for the prov1so the following prov130 snall be substitu-

ted, namely,—

“Provided further ithat ‘where a member travels :by -rail
in first class air-conditioned amd no person 3gccompanies
that member in that journey in air-conditioneq two-tier by
virtue -of ‘the free air-conditioned :two-tier -railway pass refer-
red ‘to in clause (i), thenin determining the amount pay-
able by the member under clause (#),the amount of air-con-
ditiened. two-tier fare for such journey shall -be -adjusted
against the difference referred to in that clause; so, how-
ever, that the member ghall not be. entitled to claim the
Jbalance of. su\.h .air-conditioned two-tier fare left after such
adjustment.”,

8. In section 8:of the prineipal Act, after the words “constituency al-
lowance”, the words ‘¢, office expense allowance” shall be inserted,

9. In section 8A of the principal Act, after sub-section (1), "the
follong sub-section shall be inserted, namely:—

“ (lA) With effect from the commencement of the Salary, Allow-

ances and Pension of Members of Parliament (Amendment) Act,
1988, there shall be paid a pension of five hundred rupees per mensem
to the spouse, if any, or dependant of any member who dies during
his term of office as such member, for a period of five years from the
date of his death.”.

10."Tn ‘section 8B of the principal Act, for the words “twenty thousand
rupees”, the words “fifty thousand rupees” shall be substituted.
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